287 Bills Introduced

[Shrimati Indira Gandhi]

¢o-operation in the important tasks before
us,

14.40 hrs.

ENLARGEMENT OF THE APPELLATE
(CRIMINAL) JURISDICTION OF THE
SUPREME-COURT BILL

Extension of Time for Presentation of
[Report of Select Committee

SHRI SHRI CHAND GOYAL (Chandi-
garh); Sir, 1 beg to move:

“That this House do extend the time
appointed for the presentation of the.
Report of the Select Committee on the
Bill to enlarge the appellate jurisdiction
of the Supreme Court in regard to
criminal matters upto the first day of
next session.”

MR. DEPUTY-SPEAKER: The question
is:
“That this House do extend the time
appointed for the presentation of the
Report of the Select Committee on the
Bill to enlarge the appellate jurisdiction
of the Supreme Court in regard to
crimipal matters upto the first day of
the next session,"”
The motion was adopted

14.41 brs,

OIL-FIELDS (REGULATION AND
DEVELOPMENT) AMENDMENT BILL.*

THE MINISTER OF PETROLEUM &
CHEMICALS AND MINES & METALS
(DR. TRIGUNA SEN): Sir, I beg to move for
leave to introduce a Bill further to amend the

Oil-fields (Regulation and Development) Act,
1948,

MR. DEPUTY-SPEAKER: Shri Shiv
Chandra Jha has written to me that he wants
to oppose the introduction of this Bill.
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adz) gisiie faw, 1969 § wEaE
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“Regulation and development of oil

fields and mineral oil resources; petro-
leum and petroleum products; other

liquids and substances declared by
Parliament by law to be dangerously
inflamable.”

TFET 54 ¥ Fgraan § -

“Regulation of mines and mineral deve-
lopment to the cxtent to which such
regulation and development under the
control of the Union is declared by
Parliament by law to be expedient in
the public interest,”
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DR. TRIGUNA SEN: Sir, in the State-
ment of Objects and Reasons we -have mea-
tioned that it is only to cover a limiled
scope. The rate of royalty was decided upon
by the award of the late Prime Minister in
1962. Later on the Prime Minister gave the
award the other day to enhance the rate of
mw with retrospective effect. So unless
this is amended we canmot pay this with
retrospective effect. Therefore, this Bill has
g6t a very restricted scope.
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. Mr. DEPUTY-SPEAKER: The question
150
“That leave be granted to introduce a
Bill further to amend the Oil-fields
(Regulation and Development) Act.
1948."

The motion was adopted.

Dr. TRIGUNA SEN; Sir, I introduce
the Bill.

SALARIES AND ALLOWANCES OF
MEMBERS OF PARLIAMENT (AMEND-
MENT) BILL¥

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING &
TRANSPORT (SHRI RAGHU RAMAIAH):
Sir, I beg to move for leave to introduce a Bill

further to amend the Salaries and Allowances
of Members of Parliament Act, 1954,

MR. DEPUTY-SPEAKER: Shri Shri
Chand Goyal, Shri Banerjee and Shri
Fernandes have written to me that they want
to oppose the introduction of this Bill. At
the introduction stage they can only make a
very brief submission.

SHRI S. M. BANERJEE (Kanpur): Sir,
I wish to oppose this Bill, the Salaries and
Allowances of Members of Parliament
(Amendment) Bill. Sir, if this particular

ASADHA 30, 1891 (SAKA)
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Bill is passed...(/nterruption). Sir, 1 want

your undivided atteation.

The question is that this particular Bill
has been brought forward after repeated
objections by the C. P. I, 5. S. P. and other
parties also. They have relentlesly opposed
this provision on the ground that if this
Government cannot give a need-based mini-
mum wage to their employees or to increase
their wages, how can the Members of Parlia-
ment who are the representatives of the
poor people raise their salaries or their
allowance from Rs. 31 to Rs. 51 per day?
Our moral objection is that this particular
provision is at the cost of the country. I
would request the hon. Prime Minister who
is the Finance Minister also to explain to
the House the urgent need of raising the
allowance of the Members of Parliament.
When the amount was raised from Rs. 21 to
Rs. 31 per day, then also there was an
objection raised by us. At this hour, when
a decision has been taken by the Cabinet
that no wage increase should be there for
the Government employees, I would request
the Minister of Parliamentary Affairs to
withdraw the Bill.

14.47 hrs.
GADILINGANA GOWD _in the

[SHRI
Chair)

SHRI VIKRAM CHAND MAHAJAN
(Chamba) : On a point of order, Sir. Before
a Member opposes the Bill, he should make
a statement in the House that if the Bill is
passed, he will not receive the enhanced
allowance.

SHRI RABI RAY (Puri) : Quite irrele-
vant.

SHRI S. M. BANERJEE : I appreciate
the sense of humour which is very crude,

The question at present is, when we are
nationalising the banks for resources, when
we are trying to implement various plans and -
specially, when 21 lakh Central Government
employees and an equal number of State
Government employees have been asked to
tighten their belts’ and not to ask for any
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